IN THE GENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD B

AT HYDERABAD

0A.1129/92 - date of decision
Between

A. Kesavula Naidu . s Applicant
and |

1. The Chief EXBCUtlUE. .
Govt. of India, Dept. of Rtomlc
Energy, Nuclear Fual Complef,
ECIL (PO), Hyderawm]?fﬂ =.

2, The Asstt., PerstOmiel Offgcer
Nuclear Fuel Complex
ECIL(P0), Hyderabad 500762

3. The Personnal Manager, @
Govt. of India, Dept. of Atwjgc
Energy, Nuclear Fuel Complex,

gciL (po), NYdarabad 500762 Respondents

*%

pP.,B., Vijaya
Advocate

Counsel for the applicant

Counsel Por the respondents
. C Coursel for

Coram :

HON. MR, R. BALASUBRAMANIAN, MEMBER (ADMN.)
HON., MR. T. CHANDRASEKHARA REDOY, MEMBER (3uoL.)

Judgement

(0rders as psr Hon, Mr. R. Balasubramani@m, member (Admn,)

This application is filed with a prayer to iasu

ment order in view of his selection as Trad§man with

sequential and attendant bemefits.
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2, The applicant was selecﬁed‘for the post of Tradesman-A

and the offer of appointment was also sent by the respondents

as on 5-3-1992 and again on 23-3-1992, It is the contention

of the respondents as seen from the letter dated 23-5-1992

addressed to the applicant that ,since dn both the octasions

the registered letters were returnad undeliuered)and they

have cancelled his appointment. 0n the other hand it is the

contention of the applicant that as early as an 2%1=(1992

gven before despbtch of his appointment order, he had inti-

mated to the respondents about the cﬁanga of his address.

This confusion about intimation of change of address| apart,

we Peel that the applicant has acquired a right in ¢

he sensa

[- VIV
that he has been given order of appointment. Sri Deyaraj,

1

however, strongly contended that the applicént did not care

wv Cuame .

to intimate the change of addrass,uhiterepresenting—ehange
of—address, He also pointed out that onca the offel of

appointment has not bsen accepted, according to rules, ths

appointment is déemed to be cancelled and review is

possible.

3. e have examinad the case and heard rival sides|,

ot

4, The guestion of écceptance or otherwise does  ngt arise

in this case since the applicant has not received the com-

P

munication itself whatever be the reason. IfAtHis by
alone fer a person who has been regularly selected s

o .
without a job, in our upinianuould be too much and

eason
Lould ga

jould

cause injustice. We cannot at the same time blame the respon-

dents also because they had sent .the communication to the

address that is available with them. Under these ci
We Pegl that justice would be served if we direct th
dents %f‘far a job to the applicant in the next va

P\..._‘.
m ilanle, Ue accordingly direct the r

Lcumstances
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cancy
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4n

-fto bfferﬁthe next vacancy that becomes auéilable‘toithe

U orntomemt W Ow G WO Vtaty damd g L AN

‘applicant, and communicate to the new address that |

available, atleast in this -0A,

5. The application is disposed of at the admissioél

stage itself with no order as to:costs,

L disde _

—— 7 ¢ ho—dncsgelth
(R. Balasubramanian) (T. Chandrasskhara
Mmember (Admn) ' Member (Judl)

dated : December 29, 92 i3
Dictated in the Open Court Dy. Registr.
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Copy to:=

1., The Chief Execﬁine,,Govt. of India, Dept. of Atohic Energy,
Nuclear Fuel Complex, ECIL, (PQO)? Hy8-62, .

~«

2. The Asst, Personnel Officer, Nuclear Fuel Complex; ECIL (PO),
Hyderabad-762, - ,

3. The Personnel Manager, Govt. of India, Dept. of A
Nuclear Fuel Complex, ECIL (PO}, Hyd-762.

tomic Energy|
It
4. One copy to Sgi. P.B.,Vijaya kumar, advocate, CAT,;Hyd.

i

5. One copy to Sri. N,R.,Devaraj, Sr. CGSC, CAT, Hyd

6, One spare coOpy. o |
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TYPED RY Q-;-& " COMPARED BY

IN THE CENTRAL ‘ADMINISTRATIVE TRIBUNAL
CHECKED BY : APPROVED BY
HYDERABAD BENCH

HY DERABAD

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH: AT HYDERABAD

| THE HON'BLE Ma\N .. V.,
| : ND | :

-

THE HON'BLE MR.R,BALASUBRAMANIAN:M(A)
| ' - AND C .1
THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J) -
: AN . .
1 THE HON'BLE MR.C.J. ROY : MEMBER(JUDL) *}

| | : Dated: ‘gz-q/"z-/lggz
! )
|
|

ORBER/ JUDGMENT 5
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; T.A.No. , WPsNNo- S———

| L . .

| Admitted and Interim Directions issued .

a Allowed V.L

| . ~—BiSposed of with directions : 'g_.ﬂrizf
Dismissed ""f'. -
Dismissed as with drawn . €.

Dismissed for default
- M.&.Ordered/Rejected.
—NG order as to costs.
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